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AMHNDED APPLICAI'ION MfiMO

(At Per l-lon'ble Tribunal's orcler clatccl az-1,-zazg )
ORIGINAL APPLICATION NO.55 OF 2A22

Kashinath Jagannath Thakur

. Versus

Grampachyat Shirk i & Others

.,. Appli,cant

:i:

Affidavit Reply.on behalf of
Respondent Nos, 6 to 8 to the

Amended application merno to the

original Application is ai undei:

IrSwati Sakharam Dumbre , Age : 33 years, Range Forestofficer, Range wadkhar, Division - Alibag , Tar - pen , Dist.Raigad dohereby soremnry affirm on beharf orr.rponl.rt nor. i to g as ,no.i, 
- --

1) r say that. r have perused a copy.of the Apprication as weil as otherrecords rerevant to the present Amended apprication memo, which areavairabre w*h the Aribag Forest D!.visicrn case. I crave teave of thisHon'ble Tribunal to file an additional affidavit, ,;;;r;;:;;;ril:,;' 
have been authorized to fire this affidavit on.beharf of the RespondentsNoGtoB.
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The Appllcant'Complnlnant cornplatned thilt clev*rlopment work was

belng done unsuthorltodly ln gat no, t5 of shlrkl vlllage, At th€ time oi
slte vlslt by RFo Wadkhal (1,0, myrel$ and other Gwsrnment Offlcluls,

the Appllcant dld not r6maln present and Instead one Shrl flamagaryt

Govlnd Patll clalmlng to be the representatlve of Appllcant,lnidlcatecl
that the constructlon complalned of was belng dane on the area of gat,

No. 15 Shlrkivlllage.

b) we checked l/tz extracts of 6at No. 15 ol vlllage shlrkt, The l/LZ
extract of Gat No. 15 of village shirki Tal. pen, Dlst. Raiga d showsthatk
is reserved for Masanvata and for medium project Hetavane , The land
at shirki is Government Land and it is in the name of the group
Grampanchayat, Shirki.

c) After receipt of the Applicant's comptaint. Fdrest officials of wadkhalRange along with viilagers of shirki, Revenue officiars, " TILRDepartmen! porice Department visited the site anu maue or*n;;r.,twice. The l"panchanama was made on 5,5.20 22 and the secondpanchanama'was made on 0g.06,2022, The team of Gover";;;;
officiars (inctuding myserf) who inspected the site did not find any siln _of destruction of mangroves on the site subject or ir,. irJro.,apprication memo. At the time of site visit it *r, observed thatconstruction of an Anganwadi at the instance of shirki Grampanchayat
in Gat No. 15 of village Shirki, Tal pen, was going on.

d) The area of gat No' 15 of village shirki is not in the possession of ForestDepartment. These areas are not notified as ,,forest,, 
under any rawrelating to Forests.

t now submit my para wise repty to the Amended apptication memo asfollows:

3) Contents of paras Nos.
not disputed.

I and Z of the Amended apprication memo are

' .ii::
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4|With.referen:eto,.,,ffiJ,pllcatlon,,.,,,,,J::,
in subject mbtter, facts reratini to presence of Mangro;rtriE:r,,ri
mentioned therein. rt is submitted that, both villages, vrz. s}irrritno
Bori, Tal. Pen, Dist. Raigad, Maharashtra are located near the ffrr*
creek and the creek area has diverie naturally occurring mangroves
cover.

5) with reference to para Nos. 3(il) and (|il) of the application, it is
submitted that the area subject of this Amended application memo is
not in possession of Forest Department and has not been notified
under any Forest-related laws,

6) with reference to para No. 3(lv) of the application, it was found that
the construction of Anganwadi is being done by shirki Grampanchayat
in the area of gat no. 15 of village shirki, Tal-pen, Dist. Raiga d,TheTlLZ
extract of gat no 15 does not shows entry prohibiting any form of
construction in the said CRZ area.

7t with reference to para No. 3 (v) to 3{vll), contents are not related to
Forest Department and therefore I cannot respond to the same.

8) with reference to para. No 4 to s, I have no response to offer. 
" " '

9! with reference to para No 6 to g, it is submitted that, on receipt of the
complaint, the concerned Forest Department office duly took
cognkance and vislted the site along with other Government officials
as mentioned above. one peBon viz. shri Ramakant Govind patil
claiming to be the representative of Applicant- conipllainaiit ahd other
villagers of shirki were atso present. The representative of complainant
i.e. shri. Ramakant Govind patit, showed the area of gat No. 15 of
village shi*L where ongoing construction work uras noticed.
Thereafter, sunreyor from the Land Records Department confir:med
from their office records that construction of Anganwadi was uaini
done in s.No. 15 of village shirki. At the time of site visi! no
dgStruCtiOn Of manprovpq wac"....raii,.ar{ ua-^^trntrourffience, we prepared
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nchnama of site visit,and

the time of panchanarna
actual findings. Applicant was not preseni

duly signed the panchanarna.

marked as Annexurql.

but his representative was present and

copy of the panchanama is annexed and

10) wittr reference to para No.9, rt rs submitted that, contention of theapplicant is factuatly incorrect. Viltagers of shirki subscribed theirsignatures to. a statement in the presence of the representative ofcomplainant i.e. Mr. Ramakant Govind patir. The statement narratesthat Applicant creates a[ kinds of hurdres in ail the deveropmentarwork of village shirki. The viilagers arso discrosed that Grampanchayathad obtained permission of the Government before construction ofAnganwadi. They arso asserted that there were no Mangroves on theplot where construction of Anganwadi is ongoing. The rand in questionis not in possession of For.st department as well as not notified asForest. we Forest officiars recorded the factuar position of the subjectland in the panchnama .ra aurv reported it to sub Divisionat officer,Pen vide their retter No. B/11 /Suwey/121 dated 2uo6/2a22. Copy ofthe refter dated ?J,ro6.l2a?2 i, .nn.* and mark as A,nexuri_2: theJoint site lnspectlon Report and panchrr;;;:il oio,oroohs of thesite, the map showing the site and the 7/12 extracts were atsofonrarded with this retter. The statement signed by the viragers isannexed as Annexure'l. r deny art aregation, ,f *rong-doing made bythe Applicant against us, all of which are fatse and motivated.

11) Wth reference to para No, t0 and 11 lt is submitted that, the area ofS' No' 15 of village Shirki, Tal. Fen is neither under p*rurrion of Forestdepartment nor notified under any forest law.

1l) wth reference to para No 12 and 13 of apptication the contents arenot rtlated to the Forest Departrnent,hence no comments.

x3l wttr reference to Para. no 14 of application the contents are incorrect.
The subJect area has been jointry visited by the Forest officiars with
officials of Rerenue" Qnd*e-cord 

3nd vfragers and with represen
- ,i "; il.i.-
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,ffi.*of complainaot, factual s recorded. It also submitted
that, the disputed area is nrt ffiirsession of Forest Departme nt ornot notified' under any forest acts. The site of construction of
Anganwadi is within 50 m of mangroves, but since it is not fores! the
Forest Department is not empowered under law to take action for such
construction. This has been informed to the sDo pen. At the time of
site visit no mangrove destruction was noticed. Forest officials took
necessary action to ascertain if any illegal construction activity was
being done In a notified forest area; no such activity was found as the
area was not notified forest. Hence Applicant,s allegations are denied.

14) with reference to para No. 15 to 1g, no response is required.

15) I therefore say and submit that the Application should be rejected with
heavy costs.

tuM*.sffiam Dumbre

Eanee Foresr Ofiicer IVadkhal )
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